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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
0.A. No. 2569 1989
T.A. No.
' DATE OF DECISION__ 22.12.1589
Shri Mahabir Singh | Applicant (s)
Shri Jog Singh C Advocate for the Applicant (s)
A Versus _

Union of India & Ors Respondent ()

' ‘. . fcstt. Superintendent onbehalf of )
Shotls Dartes t up} Adwocaexfar the Respondent (s)

CORAM :

'fhe Hon’ble Mr.

&

P.C., JAIN, MEMBER (A)

The Hon’ble Mr.

b=

Whether Reporters of local papers may be allowed to see the Judgement ? ‘1’24 .

To be referred to the Reporter or not ?
Whether their Lordships wish to see the fair copy of the Judgement ? No,

To be circulated to all Benches of the Tribunal ? N
JUDGEMENT

In this application undar Ssction 19 of the Administratiu;

Tribunals Act, 1985, the applicant who is working as Assistant

Superintendent, Central Jail, Tihar has prayed that respondsnts

bs directed to allow the applicant to avail Eele/L.ToC woe,.fo

25.12.89 to 25.1 .1990.and that the order dated 15,12,1989 by

lghich he has bsen informed that the lesave applisd for by him, cannot
' be graﬁted to him at this stage owing to some administrativa

reasons .be quashed, As psr orders dated 21,12.1989 raspondents

~

ap‘pﬂal‘ld today and also filsd a short reaply, I havs parussd the

papers an record and havs also hsard the partiss

2, 2 ‘ ;
The applicant's case in briaf is that he had applied

for Earned Leave w,2.f. 26,12,1989 to 25.1,1990 which was .

sanctioned vide ordsr dated 17.8.89..

The railway reservation
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tickst for four persons from New Delhi to Madras and recsipt of payment
to the Andzman and Nicobar Administratién towsrds journsy by ship

from Madras to Port Blair have also bsen filed. L.T.C. advance applied
for by the applicant on 31.8.89 énd again on 15.12.1989 has not yot

been sanctioned, It was also submirttzad at the bar that Superintendent
District Jail,; New Delhi, has also recommended to the D.;.G. Prisons,
vide his letter dated 16,11,1989 gr;nting the leave to the applicant

for the period applied for and for which leave had been initially
sanctionad and later cancelled vide order dated 10,11.1889,

3. . Respondents' case in brief is that leave cannot be claimed

as a matter of right and that two disciplinary proceedings ars p%nding
against ths applicant in which he has been plsading in the relsvant
application filed by bim before the Tpibunal'about the delay in the
finalisation of those proceedings, and that this is an attempt by the
applicant to delay the procesdings further,

4, In vicw of the fact tha£ leave had bszen earlier sanctioned,
railuay and ship reservations hsad already been made, the jcurgéylgi;dg*.
to commence on 23.12,1989, the cancallation of the journsy plams at this
stage would mean loss of money to the applicant in the form of
cancellation charges, apart from dis—appointment to the Family membe rs,
and apart from pending disciplinary proceedings, rgspondants have not been
able to show any another administrative reasons for not allowing the

applicant to avail of Larned Leave/L.T.;; I am of the view that this

is a fit case in which tho respondants should restors the lsave w.s.f

. Ad/"v C/L\-«o\-\'—'— . <A (\-—-’ :
26.,12,1989 to 25,1.19891to the applicant vide order dated 17,8.89 ard
. ”

I direct accordingly, Learned coursel for the applicent agreed at the

bar that it would not be practicable for the raspondents to sanction

bim L.T.C. or 2Ny other ady

ance sithin e short time left for
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commencemsnt of the journey &s tommorrow ispcleossd day, The

applicant will, however, be entitlad to claim and gei: bask the

L,T.Cu @2llowance @s per tules aftsr he returns from leavs,

l‘ Qi——é_;-'
5. In view of the order in the para aboug/maa%éeﬂaq nothing
really servive in the applicatione... It ie therefora disposed of at the

admission stage itself, in terms: of the abovs directicns,

Parties will bear their ocwn costs,

(Le.c .
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( P.C, JAIN )
MEMBER (A)



